WHOLE TIME MEMBER AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

7™ FLOOR, MAYUR BHAWAN, NEW DELHI
DATED THE 14" OF AUGUST 2019

Appeal No. ISBBI/A/2019/00027 (F. No. — IBBI/BS/RTI/RTI APP/246) Dated 10" July, 2019

Arising out of order dated 14 June, 2019 under RTI Registration No. ISBBI/R/2019/00026
IN THE MATTER OF
Dr.S.p. Sharma Appellant

V/s

CPIO, Insolvency and Bankruptcy Board of India
7" Floor, Mayur Bhawan
New Delhi Respondent

ORDER

The present Appeal No. ISBBI/A/2019/00027 dated 10™ July, 2019, received on 17% July, 2019 by
the office of the First Appellant Authority (FAA), Insolvency and Bankruptcy Board of India
(Board) under the Right to Information Act, 2005, has been preferred by Dr. S.P. Sharma against
the order of the CPIO, Dr. Anuradha Guru of the Board in RTI, bearing Registration No.
ISBBI/R/2019/00026 dated 14™ June, 2019.

After perusal of the appeal of Dr. S.P. Sharma, it is observed that the appellant in his appeal has
stated that : -

“I had on 28.02.2019 in compliance to your Order 18.01.2019 visited the office of CGM, IBBI for
inspection of records. However, | was not allowed the inspection of all documents. Only few pages

were shown, that too copies were not allowed to be taken.”

The appellant has preferred this appeal mainly on the ground that he was not allowed the inspection
of all documents. He has requested to instruct CPIO to provide him the complete information /

records as sought by him.

The limited points of consideration in this appeal is not allowing the inspection of all documents

and not allowing taking copies.
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5. Section 2(j) of RTI Act, 2005 reads thus:

“Right to Information”” means the right to information accessible under this Act which is held

by or under the control of any public authority and includes the right to —

() inspection of work, documents, records;

(i)  taking notes, extracts or certified copies of documents or records;

(iii)  taking certified samples of material;

(iv)  obtaining information in the form of diskettes, floppies, tapes, video cassettes or in any
other electronic mode or through printouts where such information is stored in a computer

or in any other device.

6. Inview of the provisions stated as above, the CPIO is directed to facilitate the inspection of all the
relevant documents within three weeks of this order at the convenience of the appellant and then to

provide copies as per provisions of the RTI Act, 2005.

7. Accordingly, the appeal is disposed of.

Sd/-

(Dr. Navrang Saini)
Whole Time Member and First Appellate Authority

Copy to

1. Dr. S.P. Sharma.

2. CPIO, Insolvency and Bankruptcy Board of India
7" Floor, Mayur Bhawan, New Delhi.



